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Freight Rates for U.S. Flag Vessels

*1585. Shri E, K. Nayanar: Will the
Minister of Finance be pleased to
state:

(a) whether there is an agreement
with U.S.A. that half of the food-
grains under PL-480 would be carried
in U.S. flag vessels;

(b) if so, the reasons which led to
the Government of India to accept
such an Agreement;

(c) whether the freight rates for
U.S. flag vessels were higher than the
freight rates for non-U.S, flag vessels;
and

(d) if so, the difference between
the two?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). According to the
U.S. Merchant Marine Act at least
50 per cent of the gross tonnage of
ail equipment and commodities financ-
ed with U.S. aid funds has to be trans-
ported in U.S. flag vessels. This is
but one feature of U.S. aid, while it
is the totality of its terms and condi-
tions which determine its accept-
-ability,

(¢) and (d). The freight rates for
U.S. vessels are on an average about
twice those for non-U.S. vessels. But
our liability in respect of foodgrains
‘under PL-480 is limited to payment
of the freight only at world market
rates, as the U.S. Government meets
the difference.

Acquisition of Foreign 0il Companies

*1567. Shri Baburao Patel: Will
‘the Minister of Petroleuam and Chemi-
woals be pleased to state:

(a) whether Government propose
to acquire foreign oil companies in
India like ESSO, Burma Shell and
mnationalize them in the near future;

(b) whether it is a fact that the
Indo-Burmg Petrol Co. has been pur-
chased by some Indian firm;

(¢) if so, the name of the firm, the
price paid and the manner in which
this money was paid;

(d) whether Government have
decided to encourage the private see-
tor to acquire oil interests; and

(e) if not, their reaction to the
Indo-Burma Petrol deal?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir,

(b) No, Sir.
(¢) Does not arise,

(d) No, Sir.

(e) It is understood that the
Reserve Bank of India, Calcutta
Branch, had received an application
from the United Provinces Commer-
cial Corporation Limited, for the pur-
chase of 5,79.400 shares of Indo-Burma
Petroleum Company Limited held by
Messrs. Steel Brothers Limited, UK.
and the remittance of the sales pro-
ceeds in foreign exchange. The
Heserve Bank of India rejected the
application but the U.P.C.C, has filed
a suit jn the High Court at Calcutta
against Messrs, Stee] Brothers Limited,
UK, for non-performance of the sale
agreement in which the Reserve Bank

-of India has also been cited as one

of the defendants. The matter has
thus become sub-judice.

Foreign Banks

*1568. Shri C. C, Desal:
Shri R. K, Amin:
Shrimatj Shakuntals Nayar:

Will the Minister of Finance be
pleased to state:

(a) whether complaints have reach-
ed him or the Reserve Bank of India,
directly or indirectly, officially or un-
officially, about the misbehaviour of
foreign hanks operating in the coun-
try with particular reference to mis-
appropriation of foreign exchange,
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which the country is legitimately en-
titled to;

(b) the aclion taken on these com-
plaints either by the Reserve Bank
eor by the Central Government; and

() whether any cases of misappro-
priation or misbehaviour have been
found or suspected and what Govern-
ment propose to do 1o plug these
leakages and to enforce discipline on
these foreign banks?

The Minister of State in the Minis-
try of Finance (Shri K, C. Pant): (a)
No, Sir.

(b) Does not arise.

(c) No such cases have come to the
netice of Government.
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Written Answers 16712
Arbitration to decide payment of
increased Royalty on Petroleum

*1570. Shri A. K. Gopalan:
Shri Jyotirmoy Basu:
Shri Viswanatha Menon:
Shri K. Ramani:
Shri Bhagaban Das:
Shri E, K. Nayanar:
Shri R. Barua:
Shri Raghuvir Singh Shastriz
Shri Dhireswar Kalita:
Shri M. Meghachandra:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to refer for
arbitration the demand of Assam and
Gujarat Governments for more royalty
on petrcleum crude payable by Oil
industry in the public sector:

(b) it so,
thereof; and

the terms of reference-

(c) the name of the arbitrator and
the time given to the arbitrator for
submitting the award?

The Minister of Planning, Peirolenmy
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) and (c). Do not arise,
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